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oo Appl ic ant
Vs
GSIR & INSLDC I 3 e Re spondents
FOR THE AppL ICANT ie

FOR THE RESPONDENTS

CORAM

eee  MsManju Bagai,counsel

Hon'ble Vice Chairman, Sh N.V.Krishnan, VL .(A)

Hon'ble Member Sh.B «S Hegde, Member(J)

(1) whether Téporters of local Papers may
be allowed to see the Judgement,,

52; To be referred to the Reporter op not?

3) UWhether their lordships wish to see the

fair cony of the Judgement ,

(4) To be €irculated to a1] Benches of the
Tribunal .

ORDER (ORAL )

(Beliveted by Sh N.V.Krishnan, VCa(A)

Pay scale of p 4500~ 5700 weeof. 1986 with all Consequentia]

benefitg of pay.

the seécond re spo
s 4500- 5700 has bea

the Tespondent ga] ¢

ale of

rﬁiven to him. The learned counsey for

admits_ that such an order hgasg been

Sh.Shaildendra Bhardwaj,counse] |
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: 1
that date and as a result of this the goplicants dues

will be recalculated and arre ars paid,

3, In view of these submission the parties

agree that this OA has now become infructuous. and we
agree ,

4,

In the circumst ances, we record the

submissions made by the le arned Counsel for the :

Tesponient and dispose of the applAiCa‘tion at the

admission stage with a direction to respondent Np,2

to give effect to the undert akdngs given today

by his learneq Counsel within four months from the
43

dgte of receipt of this order.

(B.S.HEGDE)

) : ( ';V.KRISHE\IAN)
MEMBER(J) VICE CHAIRMAN(A)
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